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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY,THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 28977 0F 2024

Between:

AND

1

Ms KU^LSUM FAT|MA, Dlo: NqJ?m Uddjn Ali Khan. Aged about 19 years.occ. Student R/o.H.No.21-4-4satqts. Gutab Sinqh "a"*tl- p"iir '-Bljr,
Bahadurpura. Hyderabad-TS.

...PETITIONER

The,State ot Telangana. Represente:ct by its principal Secretary, Medical andHealth, Family Welfare Depirtment,secietariat. Hyderabad.

IP,[:!li,T:fI11? Trg Universfty.of Heatth Sciences, Represented by its
Kegtslrar, warangal. I elangana state.

...RESPONDENTS

2

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court mJy be pleased
to issue, a Writ, Order or Orders more particularly one in the nature Writ of
lvlandamus declaring the action of the respondents particularly 2nd respondent in
no_t considering the petitioner s request for online registration for admission into
MBBS / BDS course under B and c (NRr) quota for ihe academic year 2024-25
even though the petitioner is fully eligible and entifle for admission into MBBS /
BDS course under B and c quota for the academic year 2024-25 in the next phase
of counseling as illegal, arbitrary, unjust, contrary to Right to Education Act anJ in
violation of the Article 14, 19 (1) (g) of the constitution or tndia consequenfly direct
the respondents to consider and permit the petitioner to upload online appiication
for admission into MBBS / BDS course under B and c (NRl) quota' for the
academic year 2024-25 in the next phase of counseling in any affiliated college of
the 2nd respondent university



lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the: circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

therespondentstoconsiderandpermitthepetrtionertouplcadonlineapplication
for admission into I/IBBS / BDS course under B and c (NRl) quota for the

academic year 2024-25 in the next phase of counseling in urny affiliated college of

the 2nd respondent u niversitY

Counsel for the Petitioner: SRl. MOHAMMED HABEEBLIDDIN

Counsel for the Respondent No.'l: SRI T' RAMESH AGF' FOR MEDICAL

HEALTH FW DEPARTMENT

Counsel for the Respondent No.2: SRI A.PRABHAKAR RAo Sc FoR KNRUHS

The Court made the following: ORDER
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THE HON'BLD THE CHIEF JUSTICE ALOK ARADHE

A.TYD

THE TION'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.28977 of2024

ORDER: (Per the Hon'ble tfLe CLLteJ Justtce Alok Arodhe)

Mr. Mohammed Habeebuddin, learned counsel for the

petitioner.

Mr. Tandra Ramesh, Iearned Assistant Government

Pleader for Health, Medical and Family Welfare Department

for respondent No. 1.

Mr. A.Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences for

respondent No.2.

2. Wil'tr the consent of the parties, the matter is

heard finally.

3. The petitioner in this writ petition has prayed for

the following reliel
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"For the reasons stated in the accompanyirlg r\ffidavit,

It is iherefore prayed that this Hon'ble Court may be

pleased to issue, a Writ, Order or Or-ders more

particlrlarly one in the nature Writ of Mz,ndamus

declaring the action of the respondents palticularly

2.d respondent in not considering the petitioner's

request for C)nline registration for adrrdssion into

MBBS/BDS course under B & C (NRI) quota for the

academic year 2024-25 even though the letitioner ls

fully eligible & entitle for admission into M:BEiS / BDS

course under B & C quota for the aczLde:Iic year

2024 25 in the next phase of counseling as illegal'

arbitrary, unjust, contrary to Right to Ec.ucation Act

and in violation of the Article 14, 19 []) [$ of the

constitution of lndia consequently direct the

respondents to consider and permit the letitioner to

upload Online application for admission into MBBS /
BDS course under B & C (NRl) quota for tne acadernic

year 2024 25 in the next phase of counseling in any

affiliated college of the 2'd respondent urdversity and

pass such other order or orders as this Hon'ble Court

may deem fit and proper in the circumstances of the

case."

4. Learned counsel for the petitiorrer subrnitted that

inadvertcntly the petitioner could not register for admission

under management quota "8" and "C" (NRI) category.

Therefore, the Unirrersity is not permittiniq the pe oner to

seek adnlssion under fvfarrS$ment Quota for "B" ald "C"
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(NRI) category. He further submitted that the petitioner be

granted liberly to submit a representation to the University

and the Universit5r be directed to decide the said

representation in a time bound manner.

5. kamed Standing Counsel for the University

submitted that the last date of registration was 23.Og.2O24

and thereafter, merit Iist has been prepared, which shall be

published at the time of indicating the web options. However,

it is fairly submitted by him that in case the petitioner

submits a representation, the same shall be dealt with by the

University in accordance witJl law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of with

liberty to the petitioner to submit a representation before the

University with regard to her grievance. Needless to state that

in case such a representation is made, the University shall

decide the same within a period of ttrree (03) days thereafter.

It is made clear that this Court has not expressed any

opinion on the merits of the matter.
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Miscellaneous applications, if any pending, sha-ll stand

closed There shall be no order as to costs.
sD/F' PADMAN+R$qFRRX

//rRUE coPY/' 
'EcrloN 
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\ To,

KKS
BS

1 The Prrncipal Secretary, tvledical and Health' Family Welfare

Department. secretarlat. Hyderabad'

2. The Kaloii Narayana Rao University-of Health Sciences' Represented by
- 

its Regisirar, Wirangal, Telangana State

3. One CC to SRI I'IOHAIMIVED HABEEBUDDIN Aclvocate [OPUC]

4 One CC to SRI A PRABI1AKAR RAO SC FOR I<NRUHS [OPUC]

5.TwoCCstoGPFoRMEDICALHEALTHFW,HislhCourtfortheStateof
Telangana. [OUT]

6 Two CD CoPies
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HIGH COURT

DATED:21 11012024

OIRDER

WP.No.28977 ot 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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